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Shri P.N.Chanchal Vs. Director Police Communication.

This matter was called on 2.9.1986, none was
present. Even today it was cél;ed at iO.SO AJd and again
aow at 12,15 PM, but the applicanf remained unrepresented.

” From é'perusal of the papers, we find that
his representation against his reversion from the
post of Tech. Assistant (Stores) ‘ordered on 9,1.1984 is
beihg‘examined by the Ministry and he was intimated that
a reply would be sent shortlys, Since his grievance is
undechonsideratidn of the Ministry of Home Affeirs,
Directopate of Coordination (Police Wireless) as
comrunicated in its letter dated ;3.1l.l985, we do not
think that this application should be entertained at
this stage. This petition is accordingly dismisseds
The pefitioner may move an application under Section 19
if he is aggrieved by any=subséquent order. Anything
said herein would not preclude him‘from filing such

an application.
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